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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I

APPEAL No. E/3440/2012-EX[DB]
(Arisiig  oul  of  Order-in-Appeal No. 203-CE/MRT-1/2012 dated
23/07/2012 passed by Commissioner of Customs, Central Fxcise & Service

Tax {Appeals), Meerut)

Commissioner of Castoms, Central Excise & Service Tax,

Meerut-I Appellant
Vs.
M/s Baghpat Co-operative Sugar Mills Ltd. Respondent
Appearasice:
Shri Pawan Kumar Singh, Superintendent (AR), . Tor Appellant
Abscnt, for Respondent
CORAM:

Hon’ble Mrs. Archana Wadhwa, Mcmber (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Membc_:;:,';_(Te.cImicaI)

Date of Hearing & Date of Decision

Per: Archana Wadliwa

Being aggrieved with the order passeci..""'o,'}:frE
{Appeals), vide which he has set aside the demandofduty
raised against the respondent at a particular percentage of
the value of Bagasse & Press Mud, which came into existence
during the course of manufacture of Sugar & Molasses,

Revenue has filed the present appeal.

2. We note that the issue stands covered by the Hon'ble
Supreme Court’s decision in the case of Union of India Versus

DSCL Sugar Ltd. reported at 2015 (322} E.L.T. 769 (8.C.).
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[

fex. Appeal No. 3440/12-DR

Hon'ble Supreme Court laid down that in as much as,
Bagasse is not excisable items, the provisions of Rule & of
Cenvat Credit Rules, 2004, would not apply. To the same
effect is the Tribunal’s decision in the case of Ganga Kishan
Sahkari Chini Mills Ltd. Versus Commissioner of Central
Excise, Meerut reported at 2017 (346} E.LT. 450 (Tri. -
Delhi).

3. In as much as, the issue stands decided by the above
referred decisions, we find no merit in the Revenue’s appeal

and rejected the same,

{Dictated in Court)

e
Sd/- Sdf.
Anil. G, Shakkarwar (Archana Wadhawa)

Member(Technical) . Member (Judicial)

Ansari






